
 

Madam, I lay a copy of each of the Bills 
on the Table. 

ANNOUNCEMENT   RE.  GOVERN-

MENT BUSINESS FOR THE WEEK 

COMMENCING MARCH 23, 1992 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI M. M. JACOB): With your 
permission, Madam, I rise to announce that 
Government Bus'ness during the week 
commencing 23rd March, 1992; will consist 
of: 

1. Consideration of any item of 
Government Business carried over from 
today's Order paper. 

2. Discussion on the Resolution seek-
ing disapproval of the Copyright 
(Amendment) Ordinance. 1991 and 
consideration and passing of the Copyright 
(Amendment) BiTl, 1992 as passed by 
Lok Sabha. 

3. Discussion on the Resolution seek-
isg disapproval of the Indian Red Cross 
Society (Amendment) Ordinance, 1992 
and consideration and passing of the 
Indian Red Crohs Society (Amendment) 
Bill, 1992, as passed by Lok Sabha. 

4. Discussion on the Resolution 
teeeking disapproval of the Securiti;s and 
Exchange Board of India Ordinance, 1092 
and consideration and passing of the 
Securities and .Exchange Board of India 
Bill, 1992. 

5. Consideration and return of the 
Cess and Other Taxes on Minerals 
/Validation)  Bill, 1992. 

6. General discusion on the Jammu 
and Kashmir Budget for 1992-93. 

7. Consideration and return of the 
following Bills sfc passed by Lok Sabha:      

 

(a) The Jammu and Kashmir 

Appropriation (Vote on Account) Bill,  

1992 

(b) The Jammu and Kashmir 
Appropriation Bill, 1992. 

 

(8) General discussion on the Mani-pur   

Budget  for   1992-93. 

(9) Consideration and return  of the 
following Bills as passed by Lok Sabha. 

(a) The Manipur Appropria 
tion \(Vote on Account) Bill, 
1992 

(b) / The Manipur Appropria 
tion Bill, 1992. 

10.  General discussion on General 
Budget for  1992-93. 

SHRI S. S. AHLUWALIA (Bihar): 
Madam . 

SHRI RAJ MOHAN • GANDHI (Uttar 
Pradesh): Madam, Shri Sunderlal Bahuguna. 

THE DEPUTY CHAIRMAN: Please wait 
a minute. There is a Bill for introduction. Let 
us finish that item. (Interruptions) 

RE.  INDEFINITE FAST BY       SHRI 
SUNDERLAL BAHUGUNA, SOCIAL 

WORKER 
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SHRI RAJ MOHAN GANDHI (Uttar 
Pradesh): Madam, I have a lettr from Shri 
Sunderlal Bahuguna. Today is the nineteenth 
day of his Indefinite fast. I also have in my 
hand, Madam Deputy Chairman, the written 
reply of the Government to a question that 
Shri Dhuleshwar Meena and myself had 
raised—it was a Starred Question on the 25th 
of February—in which the Government 
has admitted that it has no certainty of 
receiving the funds for tne Tehri Project. The 
next point is that with the recent earthquake 
again in Tur key, the whole public of India is 
exercised over the environmental as pects of 
the Tehri Project and, as Mr. AHluwalia 
mentions, the Minister eoncen ed is here and 
the Home Minister is here, in view of the fast   
ot 

Shri Sunderlal Bahuguna which has entered 
the 19th day, in view of the fact that the 
Government has admitted that it has no 
certainty of receiving the funds for the project 
and also in view of the environmental 
hazards, will the Government set the doubts 
and anxieties of the public at rest with a clear 
statement? 

 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Madam, Mr. Raj Mohan Gandhi has 
raised this issue three times with a lot of 
patience and perseverance and the honourable 
Leader of the House was good enough to 
assure at one stage that he would come back 
to the House after obtaining the information 
from the Uttar Pradesh Government. I am 
rather surprised to see now that he is main-
taining a studied' silence in the face of grave 
provocation. 

THE DEPUTY CHAIRMAN: Just a 
minute. Let me find out from him -... 
(Interruptions)... 

SHRI S JAIPAL .REDDY: What? ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Let me find 
out from the Home Minister. Mr. Minister, 
will you get the information from the U. P. 
Government about Mr. Bahuguna? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Madam, I have 
received the information. But the matter 
concerns the En-vinonment Ministry. 

THE DEPUTY CHAIRMAN: All right, 
Because this is a serious matter-for 19 days 
Mr. Bahuguna has been on fast—Mr. Miister, 
will you react and inform the House? 
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THE MINISTER OF STATE OF THE 

MINISTRY OF ENVIRONMENT AND 
FOREST (SHRI KAMAL NATH): Madam, 
this project, the Tehri Dam Project, was given 
clearance in July 1990 and that was subject to 
certain conditions and certain stipulations and 
these conditions were to be met pari passu 
with the construction of the dam. 

Up till now, some of these condi 
tions have not been met. Shri Sunder- 
lal Bahuguna had also met me in this 
connection several months ago and 
had desired to know what the status 
was and I had informed him. There 
after, we had an earthquake in 
that area which led to more inputs 
being received which necessarily re 
quired to be studied. 

On the arrest of Shri Sunderlal Bahuguna, I 
wrote a letter to the Chief Minister of Uttar 
Pradesh. The moment this happened. I chose 
to write to the Chief Minister of Uttar Pradesh 
telling him categorically that there could be 
no difference of opinion on the necessity of 
thorough environmental impact studies and 
the need to prepare disaster management plan 
and other things like the catchment area 
treatment plan, which was being agitated by 
Sunderlal Bahugunaji. I had said that we 
would provide any information or any inputs 
required for negotiations or discussions with 
Shri Sunderlal Bahugunaji. I have offered to 
do this. But unfortunately, some action 
appears to have been taken by the State 
Government which has been provocative and 
which has led to this. This is where the situ-
ation as of now is. It is being dealt with the 
Government of Uttar Pradesh. 

SHRI RAJ MOHAN GANDHI: Madam, I 
had said. . . (Interruptions)  

SHRI PRAMOD MSAHAJAN (Ma-
harashtra-: Earlier, Mr. laipal Reddy and Mr.  
Raj      Mohan    Gandhi    had 

SHRI RAJ MOHAN GAJTOHI: Madam, 
the Uttar Pradesh Government has now 
released Mr. Bahuguna... (Interruptions)... 

SHRI PRAMOD MAHAJAN: Madam, on 
the basic problem, both of them had earlier 
maintained studied silence... (Interruption*).., 

SHRI RAJ MOHAN GANDHI: Just now I 
am talking about the arrest of Shri Sunderlal 
Bahuguna... (Interruptions) .. .1 am not 
saying anything else. . . (Interruptions). . . 

THE DEPUTY CHAIRMAN: All right. I 
have got other business... (Interruptions)... 

SHRI RAJ MOHAN GANDHI: The fact is 
that the Minister has stated today that certain 
conditions have not been met. Certain 
conditions enforced by the Environment 
Ministry have not been met. In view of this 
admission by the Government, the entire 
project be reviewed. 

 

 

maintained  studied silence ... (Interruptions) 
... 
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SHRI KAMAL NATH: Madam, as I save 
stated, certain conditions have not been met 
and I have also written to the U.P. Chief 
Minister regarding this. 

SHRI SATYA PRAKASH MALA-VIYA 
(Uttar Pradesh): Did you get any reply? 

SHRI KAMAL NATH: No. 

SHRI SATYA PRAKASH MALAI-YA: 
What is the date of your letter? 

 

 

THE DEPUTY CHAIRMAN: After the 
Minister's intervention the matter is closed. 
Please take your seat. (Interruptions) 

Do  you   want  to  say   something?   (In-
terruptions) 
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THE DEPUTY CHAIRMAN: Now that 
matter is closed. I want the Report of the 
public Accounts Committee. .. 
(Interruptions) I have to finish. 
(Interruptions) Do you want to say 
something? Then say. (Interruptions) He is 
not saying anything. How can I put words in 
his mouth? 

 

SHRI KAMAL NATH: The conditions hot 
having been met, the question of withdrawing 
the environment clearance under the 
Environment Protection Act is under active 
consideration by my Ministry and we are con-
sidering withdrawing this. I would like to 
assure them that we are not going to let this 
pass, because it is a serious matter. The 
violations are not very simple. We are 
examining this. And let me assure hon. 
Mtem-bers that I shall have no hesitation in 
withdrawing the clearance given by us to the 
Tehri Dam if the situation so warrants. 

 

SHRI YASHWANT SINHA (Bihar): 

Madam it is a very serious matter. 

THE DEPUTY CHAIRMAN: He is also 
talking about TADA. Let them all talk about 
TADA. 

 
 

(Interruptions). 

The House and the Chair also request Mr. 
Bahuguna, in view of the Minister's 
assurance, to withdraw his 
fast.  
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SHRI YASHWANT SINHA: Madam, the 
issue that has been raised about the TADA 
misuse by the Haryana State Government is 
very serif the Home Minister could knidly 
ious. And I would be very grateful if the 
Home Minister could kindly react or 
respond,by saying that he will at least get the 
facts from the State Government. 

SHRI  PASUMPON  THA.   KIRUT-
TINAN   (Tamil Nadu):  Not only  in 
Haryana, but in Tamil Nadu also it is being 
misused. 

SARDAR JAGJIT SINGH AURORA 
(Punjab): TADA is being mis. used in every 
part of the country... (Interruptions) 

THE DEPUTY CHAIRMAN: Order, 
please. 

SHRI YASHWANT SINHA; Madam, the 
misuse of TADA against politira* opponents 
is a very serious mattar. What is Indian 
democracy coming to? Are we making laws 
in this Parliament for this kind of misuse? I 
would like the Home Minister to  please  
respond  to it. 

SHRI PASUMPON THA. KIRUT-
TINAN: Not only in Haryana but m Tamil 
Nadu and all over the country it is happening.   
(Interruptions) 

THE MINISTER   OF   HOME AFFAIRS    
(SHRI S.  B.      CHAVAN): There have 
been... (Interruptions) 

THE DEPUTY CHAIRMAN; The Home 
Minister is responding. Let him say what we 
wants to say. Please let him respond. 

SHRI SB. CHAVAN: There have been a 
number of instances which were brought to 
my notice, and thereafter I have written d.o. 
letters to all the Chief Minister saying that if 
there are ordinary case, they can be proceeded 
against under the ordinary law of the country, 
and the TADA should not be used in these 
cases. If I were to be satisfied that there is a 
misuse of TADA in arresting or detaining the 
people who are the political opponents, if it is 
brought to my notice, certainly I will try to 
look into the matter. But once the sanction of 
both the State Government and the Central 
Government is given, the only remedy left is 
that the State Government has to approach the 
Designated, Court. In the case of Rajasthan, 
the Designated Court was approached, and the 
Designated Court did not allow them to 
withdraw the case. I will have to amend the 
TADA Act in order to get the powers to the 
Central Government to withdraw any such 
case. 

THE DEPUTY CHAIRMAN; Now, that is 

over. 

SHRI S. JAIPAL REDDY: I agree with 
the Home Minister and I welcome his 
statement and I hope he will come forward 
with the facts because TADA is being 
misused in many States. 

SHRIMATI RENUKA CHOWDHURY   

(Andhra Pradesh):  TADA      M 



 

being    used    to   intimidate    political 
opponents in Andhra Pradesh, 

THE DEPUTY CHAIRMAN:    Now Shri 
Dipen Ghosh will lay the     Reports of the    
pubic Accounts    Committee 

REPORTS OF THE PUBLIC 
ACCOUNTS    COMMITTEE 

SHRI DIPEN GHOSH (West Bengal) : I 
beg to lay on the Table a copy each (in 
English and Hindi) of the following Reports 
of the Public Accounts Commiuce: 

(i) Eleventh Report on Universal 
Elementary Education in the age group 
6—14; 

iii) Twelfth Report on Research Reactor 

Dhruva; and 

(iii) Thirteenth Report on ment     
Procedure—Summary      and Scrutiny 
Assessment. 

THE DEPUTY CHAIRMAN: Now, there 
is Bill for introduction. 

THE INDO-T1BETAN    BORDER 

POLICE FORCE BILL, 1992 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): I beg leave of the 
House to introduce a Bill to provide for the 
constitution and regulation of an Armed 
Force of the Union for ensuring the security 
of the borders of India and matters connected 
there with. 

The question  was put and the motion was 
adopted. 

SHRI S. B. CHAVAN: I introduce the 

Bill. 

THE BUDGET (RAILWAYS) 1992 93 

THE DEPUTY CHAIRMAN: We have  
special mentions,   and we have 

THE DEPUTY CHAIRMAN: I will allow 
you the special mention and note it down that 
you should be given permission to raise this 
issue. 

SHRI PRAMOD MAHAJAN:  Railway 
Minister must    announce    some concessions 
in Rajya Sabha also   and under that condition, 
he can continue his reply. 

THE DEPUTY CHAIRMAN: 

 

 

THE      DEPUTiY CHAIRMAN: 
It was decided in the Business Advisory 
Committee that the Appropriation Bill also 
will be discussed together with the Railway 
budget discussion; these will be taken 
together. These are Appropriation (Railways) 
Bill, 1992, Appropriation (Railways No. 2)   
Bill, 1992. 

†[]  Transliteration in Arabic Script. 
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got half way? through the reply of the 

Railway Minister. 


